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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

(Original Application No.40/2022/EZ)

In the matter of:

Radha Mohan Singh
...Applicant

Versus

State of Odisha and others
...Respondents

Affidavit -in-reply on behalf of the Respondent no.16.

l, KripaSindhu Singh , son of Son of late Shyam Suindar Singh, aged about -
77 years, by religion Hindu, by occupation-business, residing at P.S.
Baripada, District — Mayurbhanja, Odisha, do hereby solemnly affirm and

say as follows: -

I | am appended as respondent no. 16, in the Original application
affirmed by one Radha Mohan Singh on 25/03/22, | have read the copy of

the Original application (hereinafter referred to as the said application)

e
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4,
know the facts and circumstances of the case. | am competent to affirm

this affidavit on its behalf.

2. Before dealing with the said application | say that | was granted by

the competent authority of Odisha Government a lease for Sand

quarry for 5.54 hectors, in plot no 253, Khata no 175, village-
Mahupura, for a period of five years from 23/06/17 f

five years. A workorder was granted on 1/07/17 by the Tahasildar

or a period of

dated for five years. was granted Copy of the lease deed along with

work order is annexed herewith and marked as annexure A.

3. | say that Environmental Clearance dated 04/02/17 which is
annexed with the Original Application clearly states that the

Environmental Clearance will subsists the entire period of lease.

4. | say that the validity of Environmental Clearance is therefore for
five years till 22/06/22, the Original Application was affirmed on

25/03/22, when the Environmental Clearance was valid.

5. | say that the Consent to Operate was granted on 15/05/17 and was
valid till 31/03/21, upon and before the expiry of the Consent
order, | made several applications before the Tehsildar requesting
the Tehsildar on 8/04/21 and 24/11/21 stating that | am not
undertaking any kind of sand mining in the said sand mine leased

to me by the State authorities, requesting the authorities to cancel
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the lease agreement granted to me. Copies of the letter dated

8/04/21 and 24/11/21 are annexed herewith and marked as

Annexure B.

. | say that the authorities sat tight on the letters inspite of several

requests of cancellation of the lease agreement.

. 1 say that on 2/02/22 | informed the Tahasildar that even though |
have stopped operating some miscreants are lifting sand from the
leased sand quarry granted to me. This illegal lifting of sand is
happening at night time, the sand bed (Mahupura) is located 60
kilometers away from my house and it is next to impossible to keep
a close vigil at the place where | am no more quarrying . Copy of the
letter dated 2/02/22 is annexed herewith and marked as annexure

C.

. | say that instead of canceling my lease agreement and inspite of
the information that | have stopped mining sand, | received a letter
dated 17/03/22 asking me to stop operation of the sand mine. It is
pertinent to mention here that similar letters are received by other
sand miners and the authority without application of mind served
me the letter dated 17/03/22.Copy of the letter dated 17/03/22 is

annexed herewith and marked as Annexure D

. | say that on 2/03/22 the Tahalisdar requested the State Board to

issue consent order to Mahapura Sand Block as the EC was still
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subsisting. Copy of the Letter dated 23/03/22 ic annexed herewith

and marked as annexure E.

10. | say that on 30/04/22 | received a letter from the State
Board stating that my application for consent to operate for by the
Mahupura sand bed cannot be considered as OA 40/2022/EZ is
pending before this Hon'ble Tribunal. Copy of letter dated 30/04/22

is annexed herewith and marked as Annexure F.

11. | say that as my agreement was not cancelled and request
was not heeded by the authority and being a bonafide sand miner | -
applied for necessary consent under Air (Prevention and Control of
Pollution) Act, 1981 and Water (Prevention and Control of
Pollution) Act, 1974 on 19/04/22 with all necessary papers and
documents along with the fees prescribed for obtaining the same.
But the State board did not consider my application as the Original

Application is pending in this Hon’ble Tribunal.

12. | say that | started my mining activity in the said sand plot in
compliance to the condition prescribed under Environmental
Clearance granted in my favour and in strict adherence to the
condition set forth in sustainable Sand Mining Managing

Management Guideline, 2016.
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13. Now dealing with the Original Application | say with reference to
Paragraph Nos. 1, 2, 3, 4, 5, 6, 7, and 8, of the said Application, save and
eXpect what will appear in the record | deny and dispute each and every
allegation made in the said paragraph. | say that | have not mined in
excess of the permissible limit. | say that | have been leased and allotted
the area for mining by the State authorities inconsonance with the sand
mining guidelines therefore the area is well within the restrictions and is
not near bank stream within 1/5" width of stream bed. | have planted

more than 250 plants in accordance with the conditions of EC.

14. | say that with regard to paragraphs
9,10,11,12,13,14,15,16,17,18,19,20 to 48 of the said Application, save and
expect what will appear in the record | deny and dispute each and every
allegation made in the said paragraph. At the cost of repetition | say that |
have mined in accordance with the sand mining guidelines 2016. | have
stopped mining operation as and when my CTO expired and thereafter
wrote several letters to cancel my lease agreement for the sand Block.
Illegal mining was done during that period and it was not done by me, |
have rather reported the illegal mining to the Tehesildar but no steps
were taken by the authority . | again say that according to Section 25(7)
of the Water (Prevention and Control of Pollution) Act, 1974 | had
deemed consent. | say that | have not used Mechanical Machines or
suction pumps, nor mined beyond I m depth or obstructed river. | have

not violated the EC conditions or the Consent Conditions.
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15. | say that the pictures annexed by the applicant with the Original

Application are mostly of mouza-Dariha and not of mouza-mahupura,
where the sand quarry of respondent no.16 is located.
16. | say that no case has been made out in the said Application and

therefore the relief as prayed in the said Application may be denied.

17. . That the statements made in paragraphs

1,2,3,4,5,6,7,8,9,10,11,12,18;D4.and- 16 are true tomy knowledge, and

/those made in paragraph\; V3,4 éare my humble submissions before this

\

Hon’ble Tribunal.

Verification
|, Krupasindhu Singh, Son of late Shyam Suindar Singh, aged about -77
years, by faith — Hindu, by Occupation — Business , residing at PO & P.S.-
Baripada, District- Mayurbhanja, Odhisa- do hereby verify that the
statements made in paragraphs No. 1to 18— are true to my information
as derived from the records of the case and the contents of the paragraph

I4
Nos.' r)’[\are %y humble submission before this Hon’ble Tribunal and |

have signed this verification on th|s | Q‘/\day of C):m&ﬂ 12022 at

b]
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(F s Sumitra Bhattacharyya
utta  Notary. ! ol WE, (Signature of the deponent)
Rmnd Ne o of 2022
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[See Rule 27(13}]

Agreement

THIS INDENTURE made this 23rd day of JUNE 2017.
Between

pA v

WL 13

‘ IAN
VIO Ry, ¢ FADASAHI MAYURBHAN

The GOVERNER OF ODISHA Represented through Smt. Urmi Prava
Maharana,OAS(l) JB Tahasildar, Badasahi, the competent Authority (hereinafter called

the "Lessor") of the one part. T

AND-
Sri Krupasindnu Singh age about 77 year S/O. Late Shyama Sundar Singh, At:Ward

~huban. Baripada, P.O/P.S.- Baripada town,Dist -Mayurbhan]_and by caste-

No-07 Madhuban, t I
Khandayat occupation Legal. Aadhar No.854777027319—Mob No. 9853544441
(hereinafter called the "lessee™which-expression shall where the context so admits be~
deemed to include his heirs, executors,admlnls@ors, assignees) of the other part.

Rt By gaw oS5

WHEREASE the lessee has applied to the competent authority concerned for a
quarty lease for Sand (Minor mineral) in accordance with th%_%dnsof_tf;e Odisha
Miﬁormi,ngﬁi&@gncession Rules,2016_in respect of the lands described in PART-I of
deposited a sugrof-Rs-5,00,000(Rupees Five Lakhs) or\l \

uly oy

A N\oh

the schedule and has . Rs_S
< E M.D converted to security & deposnteO_lrihi Postal Savings Account d

O Hevwa Knvadiun o0 o

AR

\J Ny \v\:\

<

towards E.M.
public '}nl’ﬁnﬁy\iwﬂ (o Loty |
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Admissible under rule

Schedule 1-A No. 35© Fees

Date: 23/06/2017

Presented for registration in the office of the Sub-Re
of 10:30 AM and 2:30 PM on the

and finger prints affixed.

sempnt

VoA ~ 9 MMZﬂ‘[—%u
S~y 193489/ Fve. 3692

rint E

%)
S

Endorsement of the ceitificate of admissibility )
25: duly Stamped under the Indian stamp (Orissa Amendment act 1 of 2008) Act 1899,
aid

Paid : AS(b)-77362 ,, User Charges.200 ,Total 77562
(l }‘f:._(jélﬂl'
Signature of Registering officer
Al Eiovg Uf”c‘:’,'
Endorsement under section 52 Naripada

. g : HANJ between the hours
gisi;rar District Sub-Registrar MAYURB LATE SHYAiA

p N ife of
23/06/201% hy  RixUPASINDHU SINGH , son/wife ) o=
SUNDAR SINGH , of AT- W.NO-7, MADHUBgﬁ.-,pOH = AIRIPAUA , by caste General, profession Cultivatic;
SN "sﬁ»ﬁ“

._- _'.- ,_‘:'
Signature of Presenter / Date: 23/06/2017 - ..i.

NGNS T &
o : . . JTRE
it A
ST gy
s G R koo
| 22 G .
L &2
tem RN o
§ . ¢ J\::/{'{ i \or
/ T = :
’ Signature of Registering officar.
Nz JiSTen s g O"lﬁcl

Endorsement under section 58 Banpags

Execution is admitted by :

Date of Admission of ’
Execution

Name Photo Thumb Impression Signature
Execution By THE
Execution By THE Exccution By THE GOVERNER OF
GOVERNER OF GOVERNER OF ODISHA
ODISHA ODISHA REPRESENTED
HE GOVERNER OF REPRESENTED - THROUGH
ODISHA REPRESENTED )
THROUGH g FTAHASILDAR SMT
REPRESENTED THROUGH
TAHASILDAR SMT i URMI PRAVA
HROUGH URMI PRAV TAHASILDAR SMT .
AHASILDAR SMT RMIPRAVA URMI PRAVA MAHARANA OAs =
MAHARANA OAs  [(GOVT) Who is EXIPE GOVT) Who s Exermpt from personal
[(GOVT) from pe_rson.a . from personal Appearance in this office
Spp e:rance lf]vtjhl“; ;);f(;ge Appearance in this office| U/S 88 Act XVI of 1908
U/S 88 Act XVl o U/S 88 Act XVI of 1908 approved by
approved by a iy Signature of the
pproved by 2 .
Registering officer
; (st
fw,,,,;ﬂm L?a
KRUPASINDHU '
SINGH 23-Jun-2017

il fr s atige

e L ST
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sixteen  Lakhs Thify Five Thousand and Nine hundred) Only-~

AND WHEREAS the Co

of ledsEon the terms, ¢ mpetent authority has communicated his approval to the grant

ovenants and conditiofls hereinafter contained.

~

NOW THIS INDENTURE withnessth (witness) as follows:

The lessor hereby demises t . .
- mises to the lessee the land described PART-| of the schedule
hereunder written and delineated in the map hereuntg _g’rﬁggéré., ‘

’fl”he said demised pieces of land shall be held by the lessee for a term of 05(five) years
rom the date on which this éxecuted deed is registeréd under Indian Registration Act

and Odisha Registration Manual from dated.”_ /06/2017_ subject to ‘the

—

terms,covenan iti i i -
ts,conditions hereinatter provided. .~ ~

IN WITNESS WHEREOF these presents have been executed in manner here under

appearing the day and year first above written. -~ ——
The schedule above referredto ~
- PART -1

Location and area of the lease

Village:Mahupura, P.S.-No 170

Competent Authority And Royalty er 16,35,900/-(Rupees

SR -
Village Khata no Plot No Kissam Area
Mahupura 175 253 Nadi (Ac.13.72 Dc)
== — — — Ac 13.72 or 5.554
hectares

Village/Forest Block : Mahupura
Tahasil/Forest Range : Badasahi
Area(in hectares): 5.554 Hec
As per Plan dnnéxed and bounded on the
On the North by Mouza-Sarbeswarpur
On the South by Plot No-768
On the East by Balanga River

And on the West by Plot No - 375
hereinafter called as “said lands’

The occurrence of lease area proposed has been demarcated / identified on the lease
Igeological plan(Plate No., I, IV) T

PART-I
Term and conditions of the lease

The lease is subject to the condition laid down in Rule 33 and also all other conditions
pertaining to lease as provided in the Rules. vidfe O.M.M.C Rules ,2016
(E.C.AuthBrity) under the provisions of EIA Notification, 2006 & 2009 with subsequent

amendments there to up to the _?’_‘.d. of lease period.
'Mll.! Otties

Yanaei) Bifice, Gadasad

2944 - | 7

T amins KO~ B3 (o el

M OB TSNS, 946yy RADASAHI, MAYURBHANY
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6/29/2017
) Print Endorsement

~ 1 -

Identified by JAMINI KANTA B i L of ADVOCATE BARIPADA by
BrofEsElan, Others ISWAL Son/Wife of HARE KRUSHNA BISWAL 0

L Date of Adm?ssion of

e Thumb Impression Signature Execution

ju,ﬂ:vu‘ I\mlq %;;,,;J
BISWAL N — 23-Jun-2017
BISWAL
40504790
P U3 At sV
E Signature of Registering officer
Date: 23/06/2017 lgi-ﬂ._‘:”j!f"-':- }*’,'1 Of“CBI
Endorsement of certificate of registration under section 80 . - 5

Registered and true copy filed in : Office of the District Sub-Registrar, MAYURBHANIJ

Book Number :1 || Volume Number: 31
Document Number : 11261701467

2 0 B -
For the year : 2017 i fvj.-_'.{«_:_ . \'f’
Seal : ngﬂ.aﬂ'-'t’,';‘_; of :gﬁalsmwgeqmcer
Haripada

Date: 23/06/2017

Sy
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PART-lII

. L.bertles powers and privileges to be exercised and enjwﬂd by the lessee

ey

To enter upon and use the land described in Part_,gf_ihe_ScheduIe during the
term - hereby “demised to carry on all operations _necessary for
extraction,collection,stacking, processing fransport _ and disposal of minor
mineral/mineralsfeased-in natural or in processed/converted form.

To make roads,tram Ways;instail machineries, lay electric and telephone line,
on and over the said land—

———

To use water from streams, watercourses and springs_in. and upon the said

" lands in natural state or by means of rmpoundrng with the written permission of

the collector of the cjrs_lnct

PART-IV

Restrictions and conditions as to the exercise of liberties, POWe"S'a._"d privileges

Part-ll

No land shall be used for surface operations if objection is raised by the

: . operations if ot
Competent Authority or the Collector of the district to the effect that use of the

land will be detrimental to public intgrest.

The Lessee shal' not cut or rrﬁure any tree in the leased area falling within
Reserved_/Protected forest without _prior_perniission sion _of the Divisional Forest

Officer or the offcer Authorized by him in this behalf and upon payment of
royalty and fees for c compensatory afforestation as may be specified.

. The lessee shall undertake __mining operation only in accordance with

approved mining plan or scheme of mining, as the case may be.

D

. The lessee shall not transport or store or cause to be transported or stored

any specifi ed minor mineral for the purpose of sel ing or trading otherwise than
in accordance wrth these rules and as may be specified under Odisha

Minerals (Preventton of Theft, Smuggling and I egal al Mining and Regulation of
Possession,storage, Tradrng and Tran‘spon_atig@B_tge_s 2007.

Additional Condition

. The lessee shall abide by the restriction imposed by the Executive Engineer

e e e

Irngatlon Division.
The Boundary of quarry shall be demarcated by fixing pillar at a regular interval
pe______\‘-

to mamtaln
Transparency in each financial year. The display board showing the details of 5

years plan n should be fixed at srt@MﬁonfusrmW

=5 r

I\
Pubilg G sven Qtrice
meiﬂqif O"lt‘., betuuaby

Vv
QI?-_

Aemdn g, o
pE ‘

-~

1

:5 cuen

TAHASILDAR
BADASAHI, MAYUREHAN

1

e ey
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. The lessee shall abi .
. \ ide by t ions imposed by SEIAA while
granting in hmﬁ_ky he terms and conditions impo Y

e e e e e
——
—

. The lessee shall abide by the term ands conditions imposed by Mining officer

Baripadﬁyhile approving the mining plan .

The Lessee will prepare Mining plan, environmew_[?ﬂ@i”g
period after validity of Mining plan and environment _ clearance- up to

31/03/2021 is over.

—

PART-V
Liberties, powers and privileges reserved to the State Government

The State government or any officer, or persons authorized by it iﬂﬁ_alt_bfﬂa_'f hgs tr!e
liberty and pow&r 16 enter into and upon the ieased area fo carry on any operation in

connection_ 4 with > survey,Samplin ,testmg,quarrylng.prOCégéing,stacking and
transportation of mineral as may be e

deemed necessary.

PART-VI
Provision regarding Rents and Royalties

1. The lessee shall,during the subsistence of this lease pay to Government
royalty in respect of the minor mineral removed by_him_from. the leased

ared at the rates prescribed in Schedule II_and surface rent at the rate
prescribed'in Schedule-! or at the rate quoted by him i.e.Rs 779/-per cum.

P

2. All Payments relating to rent, royalties [fees etc. as provided under these
rules shallbe ~ paid to the State Gover free_from_all deductions at
the District Treasury /Sub-Treasury and in such manner as the Competent
Authorify may prescribe.. T .

—

3. For the purpose of computing the royalty, the lessee shall keep correct
account_of th& mineral produced ,stacked and removed from the lease
area and submit a return to the competent authority and Director in FORM
— 'K’ and Form ‘P J

4. The lessee shall pay royalty in advance and the differential amount, if any

on compufation shall be paid by the end of the first fortnight of each half-

———

Al EL A0 LN N
e e

5. The lessee shall pay surface rent in_advance and not later than 15"

January and 15™July of eachyear. T

As per the Mirirlq—Plan mentioned in col.10(g) the year wise production quantity of

sand and the rent & Royalties is g

—

(AN 7
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Twm Dead Rent | Income District Environment | Total
volume anount Rent Amount @ | Tax(TCS) | Mineral Managemen | Amountin R.S
(Cum) e Amount | Rs, @ Foundalio |t Fund @
PEr cum, @R.s 10500/- 2%of Total | n (DMF) | 5% Royalty
360/-per | per hec. Amount @10% of | Amount
hec (Area Royalty
(Area 5.554 amount
5.554 hec.)
B hec.) .
;0:?,?;8 2100 | 16,35,900 | 2000 58,317 | 38,833 | 163,590 | 81795 19,80,435
nd v
301\’8951'; 2200 1 17.13800 {2000 58317 |40624 | 1.71,380 | 85690 20,71,811 |
rd
301'532?0_ 2300 | 17,91,700 [ 2000 |58317 |42416 | 1,79,170 | 89,585 21,63,188
222832’1 2400 | 1869600 (2000 |58317 |44,208 |1,86,960 | 93,480 22,54,565
5'Year 12000 | 1558000 |2000 |58317 |37,041 | 155800 | 77,900 18,83,059
| 2021-22 | approx |
Total 11,000 | 85,69,000 | 10,000 | 2,91,585 | 2,03,122 | 8,56,900 | 4,28,450 | 1,03,59,057

As per the Mining Plan, the > reassessment on reserve of sand bed shall be taken up
after the rainy season. In view of this it is decided to take up re-assessment of said
reserve after the rainy

approved by the authorized offlcer the SR DR and other fees will be paid year to year
from time to time within stlpula'e period.

Signed by.........

R\t
RS
1y

1

.

L%

N

ok v
DU\/‘— M

fo- tro

BADA;AHI MA YURBHANJ

season. The Gout. royalty assessed and re assessed

For and on behalf of Govt.of odisha, in presence of

- M e bhey

k@g V&Mﬂr\

2x- (.
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igned by Lessee in the presence of

T am, s KOmdem B )l nd:_} B
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TAHASILDA
BADASAHI, MAYURBHANJ
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Registered Sale Deed o \ $ -
X
— ‘I;-‘glsmred Lease with Advance only(Immovable) Deed
23/06)2 ITH ADVANCE ONLY(IMMOVABLE) Volume Number 31
11261/ o Place of Execuhon MAYURBHAN]
701467 Registration Date 23/06/2017
. FIRST PARTY DETAILS - RS
T PI m i Signature
THE GOVERNER OF ODISHA s Thumb Impression g
REPRESENTED THROUGH
* TAHASILDAR SMT URMI PRAVA — — =
ii , MAHARANA OAS 1(GOVT)
fﬂ’-“u-“n‘t-.m

eI

At D ey ey o e -
T = E—
T A W VST S D S Y D T T S G | ST N I A B ST ATIT AL

SECOND PARTY DETAILS
| Photo Thumb [mpression

!
1
1
|
|
|
|

Il
lll e Name. Signature

1

—lm.&*-—-u —-

& piT Al .;'mnmmimwmmma&ﬂrmdam:umwx
1 T PROPERTY DETAILS ) ﬁ
iésu\:o T ! | sabak | Sabak | ;
! istrict l\.hllage/'[‘hanaw Khata | Plot .Property Area Kisam l\flar]:cet'v’:ﬂue1 Khata l Plot No. l |
!
I | MAHUPURA = R Tra
1 MAYURBHAN a Not ! Not 0§
lﬂi ]i 170 ‘ 175 253 13.72Acre NADI 0 iAvailable Avaxlabl_e §
1| East West North South Property Transaction Details | E
(L ., I NA NA ]
‘ IDENTIFIER DETAILS _
H W_M‘Eimj ] Father's / Husband's Name Identifier Address _augfgfg§§§gg =t
5. LAKM_QI KANTA BISWAL |HARE KRUSHNA BISWAL ADVOCATE BARIPADA Others 7 :
| D e TR S Y AR A N T R TR TR R TS T L P ; T - . P B TR MDA TR S i :l'
‘ Name - Photo Thumb Impression Slgnature I
‘ T TN, Joris \u.la q:lpJ
!?f]AMlNI KANTA BISWAL — :
‘f-i,.:{':,-‘“w'-" A T TP =) e e T o A AN e TR T S TN R &mwmﬂ&tﬂm:‘mnms'crmmﬁmﬂ
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Mail 1d- Tah.bars-od@nic.in

OFFICE OF THE TAHASILDAR, BADASAHI

WORKORDER
No 2SN //Date.. Q. SN

Whereas, in pursuance of the provision contained in the 0.M.M.C. Rules, 2016, permission
is hereby granted the quarry lease for extraction and removal of the Minor Miner.als (sand) as per
of schedule —IV 2a (i) envisaged to said Rules on the land scheduled below in respect of sairat
source, Balanga river sand Bed, Mahupura. |

Whereas, Sri Krupasindhu Singh, S/O- Late Shyam sundar Singh,Ward No.7 At/PO--
Madhuban, PS- Baripada, Dist- Mayurbhanj has executed Registered lease Agreement bearing
1o TR on Date-23.06.2017 and he is hereby allowed to operate the quarry for a period of 5
(Five) years accordingly i.e. from the date of execution of lease deed. The Lessee shall operate the
quarry within the area identified by the R.l. Kuradiha/ R.S. Badasahi followed with the terms and
conditions vide the lease agreement as executed. '

LAND SCHEDULE
Name of the village-Mahupura P.S. No-170
Khata No. Plot No. Area(in Ha.) Kisam
175 253 , 5.554 Ha Nadi
TehaflE SRR
Memo No. .Sl Fisenees /Dt ekt '  BADASAHI, MAYURBHANJ

Copy to person concerned for information and necessary action.He is directed to submit the
return in Form-K and FORM-P quarterly and annually without fail as per Rule-29(14) of OMMC

Rules.

Copy to R.S.,Badasahi/R.I.,Kurédiha for information. They are directed to demarcate the
lease area in presence of the Lessee for specific identification of the operational area and submit

badar and tracemap accordingly.

Copy submitted to the Divisional Forest Officer, Baripada /Mining Officer, Baripada for

information.
Copy submitted to the Additional District Magistrate,Mayurbhanj/ Sub-Collector, Baripada

for favour of kind information.
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BADASAHI, MAYURBHANJ
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\Whereas, In pursuance of lh
is hereby granted the qucury lease f

Na... eoo. ... On Date- 23 06.2017 and he ls hen.by anowcd to operatL the ‘quarrv far ,J,lm,d af 5
(‘fi‘m) years accorchngly i.e. from the date of execution of lcase du.-d Thr: Lossee ihall oparaie e
quarry within 1he area dentified by lhe.ﬂ.l. Kuradiha/ R.S. Badas 1h| foﬂowed with the trrme and
conditions vide the lease agreemeni air:igcut’ed.

LAND SCHEDULE
Name of the witage-Mahupusa P;S. Ne-170
Khata No. Plot N.d; . Areal in Ha.} Kisam J
175 253 5,554 Ha Nadi [,U\ t’ﬂL' ;
Tahnﬂlﬁgé 1-‘='R'l
Memo e ST jor S\ SN i BADASAH!, MATURBHAM.!

Copy 1o person conu:rned fqr Information and necessary action.He 15 directed 1o subaet the
return ‘in Form-K and IORM P quam:;ty and annually without fail as per Rale-29(14] of WG
Rules:

i/R::;

Copy to R.S. Badasah fDr nformanon. They. are directed to demanan 1y
lease area In presence Df the Les .3,4225&'#“"-' dﬂ”"fiﬂ}*tin Of"tne operauuml ared and 5. ot

; bada’r'and tracemap accqrdmgly.

Copy submitted to the Dw:s lar

: mforrnatnon

........

for favour of k]nd iﬂf_Olvl_‘l1iJ.F

i , CO T sblte YRLSmaan Gooe
: : ‘ o -2 K j.[‘,,,{((i {.\‘\{'-'lv.! H'._‘_J‘“_.;g;gn[‘tj Tar?r{ﬁh%’eaﬂkﬁ’h.
h p

BADASAHI, MATURBHAN!
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To

The Tohqsildar,Bcdsuhi Mayurbhanj

Sub:- (Cancellation of Agreement for the period from Ol .04.2021)
Respected Sir/Madam

In respect of the caption subject, | Sri Krupasindhu Singh ,resident of
Madhuban P.0/P.s-Baripada ,Dist- Mayurbhanj hereby submit that |
was a lease holder of Mahupusia Sand bed for the period of 2016 to
2021 being a .highest bidder in auction process. The agreement for
operation of Mahupura sand bed was executed on 22.06.2017 in
my favour for a period of five years. As per the financial session
computing the period from the year of auction, the five years lease
period is completed by the end of 31 March 2021but as the
agreement executed on 20.06.2017, the extended period shall be
ended on 21+ June 2022 or 31% March 2022. Accordingly, | have
operated the sand Mahupusa bed till 31 march 2021. From 1% April
20211 have not operated the sand bed in any manner as the auction
sand is far away from my permanent residence and | am aged about
84 years and have gone through the surgery of my heart so my body
and circumstance does not permit me for operating the sand Bed
further period i.e from 1% Arpil 2021even though the environment |
clearance has been already been obtained by your authority’
concerned. So the exiended period as per the agreement is liable fo
be cancelled and | have also not deposited the required money for
such period. The Sand bed is out of my operation since 15 Arpil 2021.

Under the above circumstance it is humbly prayed for greater interest
of state ,the Agreement for the remaining period from 1% April
2021be cancelled considering the above mention hurdles on my -part
for which | shall ever grateful to you and obliged

Yours faithfull
ved) : | 7

P

=G Krupasindhu Singh

D1.08.04.2021



//5’

To

: ,_;Q‘,_

The Tc:hosildur,Bquahi May

Sub:- (llegally theft of m
unknown persons)

urbhanij

nor mineral by miscreants ,local villagers & some
Respected Sir/Madam

In respect of the caplion subject, | Sri Krupasindhu Singh ,resident of Madhuban
P.o/P.s-Baripada Dist- Mayurbhanj hereby submit that | was a lease holder of
Mahupued Sand bed for the period of 2016 1o 2021 being a highest bidder in
auction process. The agreement for operation of Mahupuva sand bed was
executed on 22.06.2017 in my favour for a period of five years. As per the
financial session computing the period from the year of auction, the five years
lease period is completed by the end of 31 March 3021but as the agreement
execuled on 20.06.2017, the exiended period shall be ended on 21 June 2022
cr 31 March 2022, Accordingly, | have operated the sand Mahupur'a bed till
31 march 2021. From 1% April 2021, was unable 1o operate the sand bed in
any manner as the auction sand is far very away from my permanent residence
and | am aged about 84 years and have gone through the surgery of my heart so
my body and circumstance does not permit me for operating the sand Bed further
period i.e from 1% Arpil 2021onward. From reliable sources it came my
knowledge ,that some miscreants ,local villager and unknown persons are
indulged themselves to lift illegally the sand from the Mahupuya sand .bed
without my knowledge which is amounted to theft. Prior that | have already
intimated to your authority by a written letter dt D1.08.04.2021 for cancellation
of the agreement due to my ill healih and other reasons but as yet not step has
been taken by your authority for cancellation of agreement. As such | have no
responsibility if any miscreants ,local villagers or unknown persons illegally lift the
sand from the Mahupu¢a sand bed. It is intimated 10 make necessary enquiry
regarding theft of sand from the Mahupu¥u sand bed without my knowledge.
And necessary action as per law may kindly taken against them who are indulged
in theft of minor mineral from the Mahupuv¥a Sand bed.

Under the above circumstance it is humbly prayed for greater interest of state
,necessary enquiry may kindly be conducted for theft of sand from the Mchupura
Sand bed and legal action be taken against them, considering the above mention
hurdles on my part for which | shall ever grateful 1o you and obliged

e o d : . Yours faithfully

REy o |
t’{/‘-’. R *

Krupasindhu Singh

Dt.24" day of November 2021



-dt.12.04.2021 aforesaid

To -

The Tchasildcr,Bcdscxhi ,Mc:yurbhqni
Sub:- (Illegclly theft of minor minerql
SO request to

by miscreants ,local villagers & some unknown persons
ancel th

© dgreement dt.22.06.201 7)
Respected Sir/Madam

In respect of the ca
Baripadg Dist- May
for the period of 20
Operation of Mahup

Plion subject, | Srj Krupasindhu Singh resident of Madhuban ,P.o/P.s-
urbhanij hereby submit that | was a lease holder of Mahupura Sand bed
16 10 2021 being a highest bidder in auction process. The agreement for
) ura sand bed was executed on 22.06.2017 in my favour for a period of
five years. As Per the financial session tomputing the period from the year of auction, the five
Years lease period js completed by the 'end of 31* March 2021but as the agreement
executed on 20.06.2017, the extended period shall be ended on 21% June 2022 or 31
March 2022, Accordingly, g request letter d1,08.04.2021 has been given to your authority
for cancellation of agreement dt.22.06.2017 but your authority has directed me to deposit
the calculated money as per the revised mining Plan worth of Rs.23,45,941 /- .Accordingly on
amount was deposited. After deposit, your authority has issued

ng No.15412 on dt.12.04.2021, 15417 dt.24.05.2021, 15431
» 15433 dt.06.12.2021 and 15436 dt.06.01.2022

Transit permit Book beari
dt.16.11.2021

That after 5 P.M of the da
during the lease period but
unknown persons are indulg

Y .the lifting of sand is closed by the lease holder on each day
I came to know at night hour some miscreants, local villager and
ed them to lift illegally the sand from the Mahupura sand bed
without my knowledge which is amounted to theft. Prior that | have already intimated to your
authority by a written letter dt Dt.08.04.2021 for cancellation of the agreement due to my ill
health and other reasons but as Yet no step has been taken by your authority for cancellation
of agreement. As such | have no responsibility if any miscreants ,local villagers or unknown
persons illegally lift the sand from the Mahupura sand bed during night hour . The Mahupura
sand bed is located at a distance of 60 K.M from my resident and it was / is not possible on
my part to look the sand bed at night hour and also due to surgery of heart ,my body did not
permit me to look after the sand bed . It is intimated to make necessary enquiry regarding
theft of sand from the Mahupura sand bed without my knowledge. And necessary action as
per law may kindly be taken against them who are indulged in theft of minor mineral from
the Mahupura Sand bed at night hour.

Under the above circumstance it is humbly prayed for greater interest of state Mnecessary
enquiry may kindly be conducted for theft of sand from the Mdahupura Sand bed and legal
action be taken against them , considering the above mention hurdles on my part for which |
shall ever grateful to you and obliged

Yours faithfully

Dt.2 day of February 2022 %@"’w | %
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QLIICE OF THE TAIASILDAR, BADASAHI
\

No. 247  ,p. /9222y

L —

To

Sri Krup

asindhy Singh S/o Late Shyamsundar Singh At- W.No. -7, Madhuban,
P.S. - Baripad

a, Lessee Mahupura sand bed.

It has come 1o the knowled
Opcrate against Mahupura sand be
"Hence you are directed to stop op
T.P issued earlier in fay
viewed seriously.

ge of under signed that the valid period for conse.tlt 1o
d was Dt. 31.03.2021 which has already been expired.
eration of sand until submission of CTO and returfi the
our of your sand bed immediately. Deviation of this order will be

=
TahasildarBad.ahi
Memo No. / Dt. /

Copy submitted to Deputy Collector, Touzi, Collectorate, Mayurbhanj for kind
information.

P
Tahasildar,Badasahi.
Memo No. / Dt. /

Copy to IIC Badasahi P.S for information and necessary action.

Seb —

Tahasildar,Badasahi.



OFFICE ODF THE TAHASILDAR, BADASAHI

Email ID-tahasildar badasahi@gmail.com

Letter No- ¢, | Date- 23 | 03/5(1

To

The Re&mnal Officer, State Pollution Control Board,

Sahadevhhunta,Balasore

Sub- Issue consent order for remaining period in favour cf Dingira, Arapata and
Mahupuia Sand Bed. /

With refs e to the subject cited above, I'am to intimate that, the consent order of
the Dingira, Arapata and Mahupura Sand bed have been expired on  31.03.2021 due to
extension one year lease period considering from date of execution of lease deed. In the
meantime the Modified Mining plan for the extended period have already been prepared
and EC is in voke for remaining period upto 11-06-2022, 23-04-2022, 21-06-2022 for
Dingra, Arapata and Mahupura respectively .

Therefore you are requested to issue consent order in favour of Dingiria, Arapata
and Mahupura sand bed up to the above said time period for smooth operation of sand

beds nairely Dingra, Arapata and Mahupura.
Yours Faithfully,

1,
- )

R
(el
Tahasildar; adasam

--------------------------

Memo No....... A0

Submitted to the Sub- Collector Bariapada/Addl District Macrlstrate;Revenue

Copy
for kind information and necessary action.
Tahasﬂd‘ab\Had?sah
“v\
TG ay2) I,sz.
M0 Mo e/ Date LR Ko

Copy Submitted to the District Mining Officer, Mayurbhanj, Barlpadenfor kind

information and necessary action. lar S
Tahasild ;Idasah
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‘ LI REGIONAL OFFICE

Sees  STATE vOLLUTION CONTROL BOARD. ODISHA

W (DELT. OF FOREST & DNVIRONMENT, GOVT, OF OUISHA]

Mot No; Iﬁl)" Gaimi‘mrml!‘; Dalasare ~ 756019
No. 83 ) crormaag pate_20/04) =
By Spaod Post/E-DoespatchiE-mail

To i :

S Krupasmdhu Slngh Lessea‘
M/s Balangg Sand Begq, Mahunura
At-Word No-7, Mndhub"m B'\rspada
PO/P.SB Baripada, Dis(. Mayurbhanﬁ

Sub: Grant of Consent to operata 1o, Mls Balabga

Ref: Your online application dated 04 04.5022
Sir, .

With reference 1o the subject cilad above,:
applied for: ,:consem o eperal‘
MRS Talash. Badac sahi, Dist: IMayurbhan for
Period 2022-23, However in the me

NC‘T EZB, . I{ofkatn vide QA No-dUPOEZIEZ‘
Odisha & Other. In view of me abuwe

‘‘‘‘‘ your. appltcat
hereby not consldered till: ﬂnal urderJ

mformahon and necassary acfion;:

fiemo No - o o Data

;

Sand Bed. Mahipurz- reg.

thls is to, mform you that, you kave
SN _:,n‘»'_‘A"'fBafanga Sand Bcd ‘Mahupura, At-

£ grant uf consem o oparate for {he

an-time the.matler is suhjuﬂlm. before the Hon'kle

Radha Mohan - Singh vs Stste o
ion for. grant of conse n!‘ io'cperate is

af the- Hon'ble Tribunal, Thl ig for your kip

Yours iz aithfully

Q /}}ﬂ,{

REG!DNAL er-u,é

Copy forwarded o the Member S;:cfela

Ty. Sime Pal‘utmn Control Boass

Odisha, Bhubanae: swar, (or Plnd mfurmalmn_and nncau..ssar',' autlcm.

\ :
REGiDMAL OFFICER
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